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THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI BHAGEY
GOBARDHAN): (a) to (¢) Govern-
ment has approved non-plan budget
of Rs. 224.00 croreg to UGC for the
current year compared to Rs, 210.09
crores for the last financial year. The
UGC has, however, asked for addi-
tional non-plan provision of Rs, 48.43
croreg in the Revised Estimates for
the current year. The matter is under
consideration,
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Action against officials of Local
(Health) Authority

357 SHRI GHUFRAN AZAM:
Will the Minister of HEALTH AND
FAMILY WELFARE we pleased to
state:

a) whether it is a fact that adverse
remarks have been passed by the Cen-
tral Vigilance Commission  against
some of the local health authorities
of the Department of Prevemtion of
Food Adulteration, Delhi Admivistra-
tion Delhj for attempling to change
the contents of an adulierated food
article lifted under PFA Act/Rules, 1954;
and

(b) if so, what are the details there-
of?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (PROF. SHA-
KEELUR REHMAN): (a) and (b) The
information is being collected and will
be laig on the Thale of the Sabha.

Investigations of the complaints on druge
. issues

358. SHRI ASHOK NATH VERMA:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to refer to the
answer to Unstarred Question given in the
Rajya Sabha on 3rd September, 1990 ~nd
state:

(a) whether his Ministry have since ‘n-
vestigated into the pending complaints ro-
lating to drug complaints; and

(by if so, what are the findings?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND PARLIAMEN-
TARY AFFAIRS (SHRI SATYA PRA-
KASH MALAVIYA): (a) and (b) L.a-
mination of complaints received against
the drug companies on the issues of vver-
charging of prices and relatsd matters is
an on going process. In fwo cases investi-
gation is at final stage,



